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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
                        Petition No. 110/MP/2016 

  
     Coram: 

  Shri A.K. Singhal, Member 
Shri A.S. Bakshi, Member 
Dr. M.K. Iyer, Member 

                            

                            Date of order: 26th of April, 2018 

In the matter of  
 

Petition under Section 79 (1) (f) read with Section 79 (1) (c) of the Electricity Act, 
2003 seeking compensatory and declaratory relief under the Transmission 
Service Agreement dated 6.8.2013 on account of „Change in Law‟ and „Force 
Majeure‟ events.  
 
And 
In the matter of 
 
Purulia and Kharagpur Transmission Company Ltd. 
C-2, 2nd Floor, The Mira Corporate Suites, 
1 & 2 Ishwar Nagar, Okhla Crossing 
Mathura Road, New Delhi - 110065         …Petitioner  
    
   Vs. 
 
1. Power Grid Corporation of India Ltd. 
Central Transmission Utility 
B-9, Qutub Institutional Area, 
Katwaria Sarai, New Delhi – 110016 
 
2. Bihar State Electricity Board 
Vidhut Bhawan, 4th Floor 
Bailey Road, Patna, Bihar-800021 

 
3. Maithon Power Limited MA-5 
Gogna Colony 
Maithan Dam Post Office 
Distt: Dhanbad 
Jharkhand-828207  
 
4. Grid Corporation of Orissa Limited 
Shahid Nagar, Bhubaneshwar-751007 
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5. Power Grid Corporation of India Limited 
HVDC Pusauli, “Saudamini” Plot No.2 
Sector-29, Gurgaon-122001 
 
6. Damodar Valley Corporation 
DVC Tower, Maniktala Civic Tower 
VIP Road, Kolkata-700054   
 
7. Power Department, Govt. of Sikkim 
Kazi Road,Gangtok-737101  
 
8. Jharkhand State Electricity Board 
Engineering Building 
HEC, Dhurwa, Ranchi-834004 
 
9. West Bengal State Electricity Distribution Company Limited 
Bidyut Bhawan, Bidhan Nagar 
Block DJ, Sector-II, Salt Lake City, Kolkata-700091    …. Respondents
      
 
 

Corrigendum 
 

Para 57 (g) of the order dated 3.4.2018 in Petition No. 110/MP/2016, 

shall be read as under: 

“(g) The Petitioner is entitled to extension of COD of PR Line by a period 
of 274 days and KC Line by a period of 42 days from respective SCOD.  
The transmission charges of KC Line from 20.5.2017 to 18.6.2017 shall 
be paid by PGCIL.” 

 

2.    All other terms of order dated 3.4.2018 in Petition No.110/MP/2016 remains 

unaltered. 

 
 
 Sd/-  sd/- sd/- 
 (Dr. M.K.Iyer)                           (A.S.Bakshi)                (A.K. Singhal)      
  Member                      Member                        Member           


